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IN THE CENTRAI ADMINISTRATIVE TRIBUNAL, JAIPUR BENCH,
JATPUR
~.Date of crder: éj[(gJ'agm[

03 No.604/1996

"Sunil Kumar Chaurasia s/c Shri Jamuna L3l Chauracsia,
working as Head Draftsman, DRM Office, Kota dJn.

OA N0.609/96

.Prem Chand Cﬁokniwai /0 Shri Ladli Lal,-workfng éd Head
Draftsman 1in Dy; CSTE (C) Kota in front of Ram Swera,
Rewatilal Halwai Ké»Gali, Neyspura, Kota. |
;.Appljcants
Versus
1. | The General Mahager,_v ;Western ‘Reilway,
Churchgate, Mumbei. V
2. Pivisional Railway .Manager (E); Western
Railway, Kota Jn.
3. Rarendra Singh, Sr. Draftsmen, ‘Divjsjonal
Raeilway Manager's Offiqe,‘Kota Jn.
o .o Respondentg
Mr.V.P.Miéhra, écUnsel fof t he éppljcants
Mr. S.R.Samota, proxy counsel tc
. Mr. Tej Prakesh Sharma, ccunsel fcr the respobdents
commm: | o
Hen'ble Mr. S.K.Agarwal, Judicial Memrber
Hon'ble Mr. A.P.Nagreth, Adrministrative Merher

ORDER

Per Hon'ble Mr. A.P;Nagrath, Aémjnistfativé Member
Theece th applicaticns are decided by this
commen order as the ‘applicants in these twe OAs are
sjmilérly é]aced and are aggrieved 'by the seme crders
dated 4.10.96 and 23.10.96 filed at Ann.A6 énd A7'jn bcth

the cases.
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2. ‘The applicants are aggrieved with dJenjal cf

vstepping upA cf pay with respéct tc their Jjunicr .Shri

\

o o _ being .
Ramendra Singh (respondent N¢.3). The fact of theirssenicr

tc Shri Raméndra Singh is not in disputes . The

respondents have defended their acticn of denying prcforma

fixaticn ané stepping up cof pay tc the appliéants fer fhe
reascen that Shri Ramrendra angh_had cnly beén promoted cn
ad—hcé 'basis as . Senicr Draftéman in grade Rs. 425-
706/1400—2300 es a lo&a] afranéement. At the relevant time
when respcndeﬁt aNq.B was .ptomcted cn ad-hoc basgis, the
apéliéanfs had been wbrkiné in reilway electrification
organisaticn, though they had their lien in Kcta Division
and were senior te respondent No.3. The applicants énd
alsc respondent 'No.3 were reguiarly pfomoted- ae Senicr

Draftsmen vide order dated 12.10.95:

3. We ffﬁd frem the factE en record that sar]ief
the applicant, Shri Sunil Kumer Chaurasia, was given ad-
hce érbmotjcn w.e.f. 14.9,88 as againét fhe junior . Shri
Ramendra Singh who was prcmﬁtéd'én 2.3.86. Simjlérly, the
spplicant, Shri Prem Chand Chokniwal, wasApromoted cn ad-

hcc basis on 14.9.88. They were given proforma fixaticn

- with respect to their junicr Shri Ramendra Singh. Vide

impugned letter dated 4.10.96 the stepping up aranted to
the applicants was withdrawn on the plea thet stepping up
is not due with respect tc the <Hunior, who had been

prcroted oniy - on  ad~hoc basis. Against this order,

applicant, Shri Sunil Kumer Chaurasia has represented. cn

24.7.96 while applicéht,A Shri Prer Chand Chckniwal,

représented on 31.7.19%6. Their representaticns were
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. turned "down by letter datéd 23;10,96 cn the same gréund

that the promction given to Shri Ramendra Singh wae purely
ad-hoc and as a locsl arrangement and in such.a situation

stepping up cof pay is not admissible.

4. Heard ‘the learned counsel for the parties. The‘

learned ccunesel for the applicants brought to our notice a

judgment of the'Erjncipél.Behch where the ssme matter had

been heard .in fespect of Salim AhmedgKhan_in OA Nc.2913 of

1997 "which .was decided on 22nd November, 2000. In that

caose alsec the _applicanf "Salim Ahmred ' Khan had cleimed
‘stepping up of pay with respect to the éame.Shrj Ramendra

'Singh and that was 2llcwed . by the . Principal Bench. We

-

cénsider it relevant to rgproduce paras 9 to 12 cof the
sajd_ order- which appliés difectly in ithe_ iﬁsfénti.case
ais@:— . |
\"9./‘As 'pef lRailway Boardfs insfruétionsJ an
éncmaiy ﬁﬁereby a seniof prﬁmoted_to a higher
pest draws léss pay than his junior prémoted‘ﬁo
thatucr eouivalént_post can'be*rgﬁcved only if
the foilowin§<3 conditions are satisfied:
i) '_Both theijunjor and the senicr emplcyees
shoﬁld belcng te the'samé cadre and fhe peeste
in which they have. been ﬁromoted or appoihfed
_sbou]d'bé jdeﬁticai{cr in- the same greade.
ii) The scale of pay cf the ‘lower and the
higher stté'in which. they are éntitléd to draw
ray should be identical. .
'iii) The anémaly‘shcu]d be direétly as » result
of fhe ;pplication of Rulg  2018 _B—P;III

(Corresponding .te FR 22(1)(a)(1).

i _f 10.. However, Rajlway Bcard in ite letter dated
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crder. No ccst

1.4
5.10.76, & copy of which hse been taken on

record, had ~also -made it . clear that the

_benefits cf stepping vuvp cf pay ;may alsc be

given .qn' adhec prometicns, provided that the
adhoc 'prpmotion eof vsenjpf- and . junior persons
are foliowed by their','regular ] prometions
withcut break. In such cage, the pay cf senicr

perscn is .required tc be stepped ub from the

date c¢f thet .anocraly . i.e. from the date cof

'prcmotioh of junicr and not from the date of

regu]afjcn of hie promctjon.

11. “Appljicant - has fﬁrhjshed'a chart in which

it ie stated that adhoc promcticn of his junicr
Shri Ramendra Sihghvwas fclIoweé by hie regularf

promotién withcut _bréak. -This cifbular dated

5.10.76 dces not appearAtc have ccnsidered- by

’respondents-when they passed the impugned-brder

djspésingch apb]jcant's representat ion.

12.° In the light cf above, this OA succeeds

and is allowed to ‘the. extent . that the

respendents are  directed to  recongider

applicantfs;c]aim for stepping up of his pay as-
sr. Draftsman  (Rs. . -1400-2300) ~ with

censeguential menetary benefits w.e.f. 5.5.86,

which .is the date hie djunior &hri R&mendra

Singh wes proroted as;Sr. Draftsman (Rs. 1400-
2300) cn adhbc basis, by means of a detajled,
speaking énd ,reasonéd order within 3 ~renths
from the Sate of receipt ‘of.‘é cépy of this

m

+
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5. ,." We fiﬁd ourselves hin- ?cmp]éte ;respectfull
agreément with the decisioﬁ _arriﬁed at by ;the Principel
Bench.' Wé, therefore;_ allow these OAs and directA the
respondents te arant :stepping_ up of pavy . té the two
applicaﬁts‘ with respect fc~ fheir- junicr Shri Remendrs

Singh fror - the date, the applicants were fhemselves

~prcmoted on ad<hoc baéjs tc the grade Rs. 425-700/1400-

2300. The respcendents chall cemply with this - order within

e pericd cf three menths fror the date of receipt of

certified copy of this crder. Noc order as to cests.

¢

(A.P.NAGRATH) - . : ' .. '(S.K.AGARWAL)

Adm. Merber _ o T Judl .Member



